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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Yes. Sir.

(b) The Minimum Programme cf
Action, by the Federation of Indian
Chambers of Commerce and industry,
contains an analysis of the current
«conomic situation and certain policy
suggestions. The salient points made
4n the study are listed in the state-
ment attached.

(¢) Government is seized of the
gravity of the economic situation
which it has inherited from the pre-
vious Government and is determined
to tackie it on a priority basis, The
proposed measures and the direction
of policy in this regard will be pre-
sented to this House in due course.

Statement

Note submitted by FICCI on “Mini-
mum programme of Economic Action”

1, The economic is in a bad shape.

2. There is a need for restoring nor-
‘mal production conditions by better
operation of infrastructure enterpri-
ses, better utilization of capacity and
improved labour discipiine.

3. Labour policy needs to be pre-
cisely formulated and firmly imple-
‘mented.

4. Promotion of employment should
be achieved by expanded food-for-
work programme, rapid éxpansion in
irrigation facilities etc.

5. Prices of mass consumption goods
should be stabilised by evolving a
dual pricing system and ensuring that
prices of essential inputs like coal,
€lectricity etc. are not sharply in-
<reased,

6. Controls and regulations of in-
dustry and trade should be mini-

mised.

7. Monopolistic role of public enter-
prises should be reduced and greater
role for private enterprises allowed
for alround efficiency, in industries
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including coai, power generation,
road transport, steel, etc. and {rade
both external and domestic,

8, The efficiency of public enter-
prises should be improved by better
management, public vigilance and
sub-contacting to private sector.

9. There should ke no industrial
licensing for investment over Rs. 10
crcres even for large houses, except
in strategic industry and those in
small scale sector; every unit irres-
pective of size should be allowed
automatic expansion upto 30 per cent
every 5 years; the concept of *“‘con-
centration of economic power” should
ne Jdeweted from the MRTP Act.

10. Incentives should be provided
for private investment, including re-
duction in excise and customs duties,
accelerated depreciation, etc, some
part of depreciation should be linked
to a machinery price index; conver-
tibility clause shouid be abandoned;
banks credit should be liberalised.

11. The rate of corporation tax
should be brought down to 50 per
cent for all companies, and of perso-
nal income tax fo 60 per cent, in-
clusive of compulsory deposit; wealth
tax should be abolished.

12. An intensive export drive is
needed and export poiicy should not
be formulated on a switch-off switch-
on basis.

13, Port deveopment and mechani-
sed handling of goods are impera-
tives for supporting any worthwhile
foreign {rade programme.
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& wraifga d4 ®T AW FTWEE qaT
T | aqrfq, @ & SRiA qATE ¥ ARE,
1979 %1 A & fqU @ @7 F1 F@EL
15,000 #ed =z wfa

wfF T[T AT A FeR gL FTAAEL-
Tag 97 &7 Wy mEeat & qoaT a9 #0
wraT Agt IIE, ;A wArm Fgr wigwrd
Al & ®WA 9T qAAT FIHIT F WlarAraqi
F g 4%% ¥ MY | ITA ASFI F AT,
T gL owea fam omr fvo&
AW @0 WIET I 5 & H 9T A
Wk I ¥g wwama faar o fv T
qoHrT Ft WA aei & wrgia Aot
®q ¥ Fr owmEr @, afs § smEwlaw
fagzor JOTET FT FET FT QU FT OHE A

YA AT & wiw gu T fEere-
fanet ® =W H @A gU TR HIEHIL
#1 g€ v femae, 1979 & &= 22,000
dedt aq qEifemw #3300 #EI oI
RITOET0ET0 MH ad FT wraed fFar
qr | @F wiafem, Tem 294 fawm @12
gra wwdeT ¥ SuEre-sEeq mrnfad &
arr qfega (zaw fowg=) 17,000 dEd
A AEEE 1 dW W q9Td g &
faow war mr

TN WEFIT A AL, 1979 % WE
F% qrefaaq &7 17,135 HEd A @
wert | TamEefrgray, 1979 & faw sy
AYHTT ¥ FE WAWA qEN AOE T 1 q9y,

qAET,

fermz, 1979 & 3600 WEO W wWrAT

ForE | wgl % wrLoArof0 T wWEe

w7 @49 §, 3300 WEd @ F wWiEed #T
"
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12.00 hrs,

RE: QUESTION OF PRIVILEGE

MR. SPEAKER: As I had mention-
ed in the House on 30 January, 1980,
I had referred the notices of question
of privilege regarding reported arrest
of Shri N. K, Singh, DIG, CBI, to the
Minister of Law, Justice and Com-
pany Affairs. A further notice re-
ceived in the evening on that day
from Shri Ram Jethmalani on the
same subject was also referred to
the Minister of Home Affairs and
the Minister of Law.

I am in touch with the Ministers
concerned and they have informed
me that they are obtaining the re-
quisite information from the Govern-
ment of Haryana and except to furnish
it during the course of the day.
Thereafter, I wilt go urgently into
the admissibility of the notices and
hope to give the ruling tomorrow.

PROF MADHU DANDAVATE
(Rajapur): After that, I have given
another privilege motion against
Haryana Chief Minister, Mr. Bhajan

" Lal.... (Interruptions)

MR. SPEAKER: That is under my
consideration.

PROF. MADHU DANDAVATE:
He has passed derogatory remarks
against Parliament in the press con-
ference. ... (Interruptions)





